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COVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI,

(Dep

"y

To

artment of Law,Justice & Legislative Affairs),
4. 1 0V4na, Delhl Secretariat,Now Dol 00

No., F, 14 (9) /LA=2000/ Dated February, 2002

The Addl,Secretary(GAD/Cowordination 1s
Covit.of N.CaToeof Delhif
ond Level, 'B'Wing,Pelhl Secretar A
T.,P.Estate,New Delhi-110002,

Subjects Cazette Notification of the Ministers of Government of the

si-".‘.'g

National Capital Territory of Delhi (Salary and Allowances)
(Amendment)Act, 2001 (Delhi Act No,4 of 2002)

T em directed to forward herewith two copies of the above

notification (English and Hindl version) for publishing in the

Delhi Cagette (Part.IV)Extree.o
that at least 10 coplesof—the
as soon as it is received We

y

rdinary today itself,It is requested
e RdcBe-sent to this department

T,

1{R.K.PARBHAKAR ),

Enclssds sbove, Ftidecretary (Law & Judl,).
No, F,14(9) AA=2000/ /3¢ | B7 February, 2002

1,

10.

11,
12,
13,
14,

Copy forwarded for information & necessary action tos.

Sh,Sudesh Kumar,Deputy Secretary to the CGovt,of India,Ministry
of Home Affalrs,New Delhi with reference to his letter No,U-
11019 /2 /2002-UTL dated 20e2e2002,

Secretary to L.C.,Raj Niwas,Delhi.110054

Seeretary to legislative Agsembly,Old Secretarlat,Delhi-54,
Secretary to Chief Minister,Delhi Sectt;New Delhi.110002,
Secretary to Finanece Minister,Delhi Sectt;New Delhi.
Secretary to MedicalUrban Dev./Land & Bldg,Deptt.Minister,
Delhi Secretariat,New Delhi,

Secretary to Transport/Turisn/Pover Deptt,Minister,Delhi
Sectt:New Delhi,

Secratary to Education/Social Welfare Deptt,Minister,Delhl
SecttsNew Delhd,

Secretary to Development/Rewenue/Irrigacion & Flood Control
/Food & Civil Supplies Deptt,Minister,Delhl SecttyNew Delhi,
Secoretary to Industries/mnvironment/Labour/Employment/Election
Deptt,Minister,Delhl Secretariat,New Delhi-~110002,

OeSeDeto Chilef Secretary,Delhi Secretariat,New Delhi~.110002
Libraryein.charge{Vidhaa Ssbha),0ld SecttyDelhi.110054
Sh,NeGeCGoswaml, Legislative Counsel, Law Deptt,New Delhi,
P.Setn Secretary(Law,Justice & LeAs),Delhi Sectt;New Delhi.2,

(ReX o PARBHAKAR),
Deputy Secretary (Law & Judl),



(To be published in Part IV of Delhi Gazette Extraordinary)

GOVERNMENT OF NATIONAL CAPI'TAL TERRITORY OF DELHI,
(Law,Justice and Legislative Affairs Department ),
8th Lengl,-' C'Wing,Delhi Secretariat, New Delhi-110002

‘No'\,F, 14(9) /La~2000/ Dated February, 2002

NOTIFICATION

Thg following Act of the Legislative Assembly of the National
Capital Territory of Delhi recelved the assent of the President on
15,2,2002 and is hereby published for general infomation.

The Ministers of Government of the National Capital Territory
of Delhi(Salaries & Allowances) {Amendment)act, 2001 (Delhi Act No,4
of 2002).

(As passed by the Legislative Assembly of the National Capital
Territory of Delhi on 20th December, 2001)

further to amend the Minlsters of the Govermment of the
National Capital Territory of Delhi (Salaries and Allowances)act,
1994 (Delhi Act 8 of 1995), '

AN
ACT

BE it enacted by the Legislative Assembly of the National Capital Territory of
Delhi in the Fifly-second Year of the Republic of India as follows :-

1. Short title and 1. This Act may be called the Ministers of the Government of

commencement the National Capilal Territory of Delhi (Salaries and
Allowances) (Amendment) Act, 2001,

2. It shall come into {oree on such date as the Lieutenant

Governor may, by notilication in the official Gazette,

appoint.
2. Substitution of In the Ministers of the Government of the National Capital
new scetion for Territory of Deihi (Salarics and Allowances) Act, 1994 (Delhi
section 3 Act 8 of 1995) (hercinafler referred to as “the principal Aet™),

for section 3, the following section shall be substituted, namely

“3. 0 Nalary, Daily _Allowances, _ete. of ‘Ministers - (1)
There shall be paid a salary to each Minister at the rate of four
thousand-rupees per mensum., '

(2)  Every Minislq shall be entitled to receive a daily
allowance {or each-day during the whole of his term
at the rate of four hundred.-rupees.

(3) Every Minister shall be entitled to received a
constituency allowance at the rate of six-thousand
rUPLEs per nensum.

(4) BEvery  Minister  shall  be  entitled (o the
reimbursement ol actual expenditure annually up to
a maximum ol thirty-five thousand rupees.on. travel
within India for sclf and members of the family.

(5) The reimbursement of water.and electricity charges
al the oflicial residence of Minister shall be
restricted to a ceiling of five-thousand rupees per
mensum.”



3.

4.

Substitution of
new section for
scction 4

Amcndmcnt of
Section §

“mainlcna

In the principal Act, fiyy seetion 4, (he ﬁ)”owing section shal] pe
d niunely ..
"4 Sumpy

ary Allowance 10 Ministers. There shal] be paid

4 SUmptuary allowanee Lo the ChiefMinister at the rate
of four thousand Tupees per mengemn and the other
Ministers g the rate of Wo  thousand rupees per
mensem,” :

In the principal Act, in seetion 5, for the Explanuliun, the
l"nlh)wing Explanation shall be substituted, Namely:-

“Explanation - For the PUrpose of thjg section “residence”
includes (he il quarers, residential offices apg other

appurtenant thereqe and the parden thereof ang

nee™ in relation (o 4 residence shal) include providing

and warer charpes (o the extent of five thousand

"Upees per mensen, and paying local rateg and taxes (g each
Minister.»

\

(R.K.PARBHAKAR ),
i
Deputy Secretary(Lay & Judl,).
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§ Pt TTows -4 feemarooTh ¥ gemerard §,
TTSETg TToaTET 3 FawiT e,
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| TSguTa &Y PeATs 15-2-2002 &1 Pl ogald & gwarq Faums &
CrSgr TraETT ¥ Pawt wrer wrfia Freaferan of et SEeTaTeT
¥ geTS geTirTa PouT OT T ¥ -
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sPaPy, 2001 §Pew ofufmm dear 4 av,2002§:
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§a§ g 1A e W grAaT § Pae e 99T g9y ufare § S F
Pew afuaem Yea some &Y oo a1 areilos ad g1 ghagid &T 978 g
50 AP ¥ ereTe anare H oA ot Peeelt ¥ wimy @Y gfef
Y &mT ot ewe w ghare e Y |
3. OTT 4 3 VT 9T 8 4T ST 9ROy - e ot a7 are
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T R Pearr s 1
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